
CC No.4205/2017
Narender Kumar Vs. Sandeep Bharti
CC No.4111/2017
Babli Vs. Sandeep Bharti

10.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 

Present: Ld. Counsel for the applicant Sandeep Bharti.

 Perused. Heard. 

 This is an application filed on behalf of applicant /  convict for

granting benefit  u/s 427 CrPC to the convict  in CC No.4205/2017 titled as

Narender Singh Vs. Sandeep Bharti and CC No.4111/2017 titled as Babli Vs.

Sandeep Bharti. 

 Ld.  Counsel  for  the  applicant  /  convict  submits  that  he  has

already filed an appeal in complaint case no.4111/2017 before Ld. Sessions

Court. 

 As per the report of Ahlmad, the case file of CC No.4111/2017

has  already  been  sent  to  Ld.  Sessions  Court  in  an  appeal  and  not  yet

received back. 

 Ld. Counsel for the complaint seeks adjournment. 

 At request, put up for 22.06.2021 for further proceedings.  

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          10.06.2021



State Vs. Prince
FIR No.218/2021
u/s 302/120B/34 IPC
PS Model Town (Crime Branch)

10.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 Sh. L.S. Saini, Ld. Counsel for the applicant / accused Prince. 

 Perused. Heard. 

 This  is  an  application  filed  for  seeking  direction  to  the

Superintendent Jail  no.10, to keep the accused in general ward instead of

“KASHURI” and not to harass him. 

  Concerned Jail superintendent is directed to file the report on

the application of the applicant for 14.06.2021. 

 Copy of the order be sent to the concerned Jail Superintendent

through electronic mode. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          10.06.2021



CC No.07/S/2021
M/s India Resurgence ARC Private Limited Vs. Poona Calcutta Road Carrier 
& Ors. 

10.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 

Present: Ld. Counsel for the applicant bank. 

 Perused. Heard. 

 This  is  an  application  filed  for  seeking  direction  to  the

respondent  to  remove the  goods  and articles  lying  in  mortgaged property

bearing  no.4  in  Block  D,  Area  Measuring  75  Sq.   Yds,  out  of  Khasra

No.262/258/217/4, situated in the area of Village Bharola Colony known as

Adarsh  Nagar  on  Rana  Property  No.D6,  West-Remaining  is  bounded  as

East :Property No.D6, West: Remaining Portion of the said property, North,

North : Rana Pratap Road, South-Lane-10 Ft.

 Ahalmad is  directed  to  put  up  the  file  alongwith  the  present

application on 17.06.2021.  

 Copy  of  the  order  be  sent  to  the  counsel  for  the  applicant

through electronic mode. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          10.06.2021



CC. No.188/2021
Canara Bank Vs. M/s Saya Automobiles

10.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 

Present: Ld. Counsel for the applicant bank. 

 Perused. Heard. 

 This is an application filed on behalf of the applicant / secured

creditors for issuing redirection to Receiver. 

 Ahalmad is  directed  to  put  up  the  file  alongwith  the  present

application on 18.06.2021.  

 Copy  of  the  order  be  sent  to  the  counsel  for  the  applicant

through electronic mode. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          10.06.2021



State Vs. Neha Jindal
FIR No.0508/2020
u/s 306/506/34 IPC
PS Shahbad Diary

10.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 Sh. Kishan Singh Chauhan, Ld. Counsel for the applicant /  
  accused.

 Perused. Heard. 

 This  is  an  application  filed  on  behalf  of  the  complainant  for

disposal  of  earlier  application  for  seeking  monitoring  of  investigation  by

concerned DCP. 

 During the course of argument, ld. Counsel for applicant wants

to withdraw the present application. 

 In  view of  the  above  submissions,  the  present  application  is

dismissed as withdrawn. 

 Copy  of  the  order  be  sent  to  the  counsel  for  the  applicant

through electronic mode. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          10.06.2021



State Vs. Rahul
FIR No.9904/2020
u/s 324/411/34 IPC
PS Alipur

10.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 
Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 Sh. Manish Malik, Ld. Legal Aid Counsel for the applicant /  
  accused Rahul. 

 Perused. Heard. 

 This  is  an  application  filed  on  behalf  of  applicant  /  accused

Rahul S/o Sh. Daya Chand for releasing him on personal bond.

 It  is  submitted  by  the  Ld.  Counsel  for  the  accused  that  the

applicant /  accused was granted bail  in the present case vide order dated

05.10.2020 on furnishing of bail bond / surety bond in sum of Rs.20,000/-, but

he could not arrange the surety and he is still in JC. Prayer is made to release

the accused on personal bond. 

 Perusal  of record reveals that similar application for releasing

the accused on personal bond was dismissed by this court vide order dated

25.01.2021.  Admittedly,  the allegations against the accused are serious in

nature. Hence, the risk assessment of the accused is on higher side. 

 Considering the facts  of  the case,  the present  application for

releasing the accused on personal bond is dismissed. However, accused is at

liberty  to  approach  Higher  Judicial  Forum  for  the  change  of  terms  and

condition of the bail order. 

 Copy of the order be sent to the DLSA, North,  Rohini  Court,

Delhi as well as counsel for the applicant  & concerned Jail Superintendent

through electronic mode. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          10.06.2021



State Vs. Karamvir Singh
FIR No.504/2017
u/s 420 IPC
PS Alipur

10.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 Sh. Manish Malik, Ld. Legal Aid Counsel for the applicant /  
  accused Karamvir Singh. 

 Perused. Heard.  

  This is an application filed for grant of interim bail for 90 days on

behalf of the applicant/accused Karamvir Singh. 

 Perusal  of  record  reveals  that  applicant  /  accused  Karamvir

Singh has already been granted interim bail by the Ld. Sessions Court vide

order dated 31.05.2021. 

 In view of the same, present application is infructuous and not

maintainable. 

 Copy of the order be sent to the DLSA, North,  Rohini  Court,

Delhi as well as counsel for the applicant  & concerned Jail Superintendent

through electronic mode. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          10.06.2021



State Vs. Vaseem
FIR No.420/2021
u/s 33/58 Delhi Excise Act 
PS Alipur

10.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions
of  Hon’ble  High  Court  of  Delhi  and  direction  of  Ld.  District  and
Sessions Judge, North District, Rohini Courts, Delhi.
 
Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 Sh. Satendra Singh Pal, Ld. Counsel for the         
 applicant /accused Vaseem. 

 Perused. Heard. 

 This is an application filed for grant of bail on behalf of

applicant / accused, namely, Vaseem. 

 It is submitted by the Ld. Counsel for the accused that

the accused is innocent and he has been falsely implicated in the

present  case.  It  is  further submitted that  the investigation qua the

accused has already been completed and he is no more required for

the further investigation in the present case. Prayer is made for the

grant of bail.

 Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

 Perusal of the report revealed that the allegations against

the  accused  are  that  accused  was  apprehended  alongwith  huge

quantity  i.e.  60  petties  of  illicit  liquor  and  he  is  in  JC  since

06.06.2021. Moreover,  co accused is also yet  to be apprehended.

The  allegations  against  the  accused  are  serious  in  nature.  The

investigation of the case is at initial stage.

               Considering the facts of the case and seriousness of the

allegations against the accused, no ground is made out for grant of



bail to the accused at this stage. Hence, the present application is

dismissed.

 Copy of  the order be sent  to the DLSA,  North,  Rohini

Court,  Delhi  as well  as counsel for the applicant  & concerned Jail

Superintendent through electronic mode. 

                                                                (Satvir Singh Lamba)        
                                                      Chief Metropolitan Magistrate
                                                                       North: Rohini: Delhi        
                          10.06.2021



FIR No.  202/21
PS Alipur
u/s 188 IPC
State Vs. Surender Singh

10.06.2021

In the scenario of COVID-19 pandemic, matter is taken up through

physical/VC  hearing  in  compliance  of  the  directions  of  Hon'ble  High

Court of Delhi  and directions of Ld. District & Sessions Judge, North

District,  Rohini  Courts,  Delhi  vide  order  no.  18626-

18680/Judl./North/RC/2021 dated 15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.
Accused on police bail 
IO HC Vikas in person through VC.

Heard. File perused.

I  have gone through the charge-sheet, annexed documents and

the  statement  of  witnesses  recorded  u/sec.  161  Cr.P.C.  I  take  the

cognizance of the offence u/s 188 IPC.

Copies of chargesheet and documents supplied to the accused in

compliance of section 207 Cr. PC.

Scrutiny of  documents is  complete.   No deficiency pointed

out by the accused.

Prima-facie case u/s 188 IPC is made out against the accused.

Notice is framed against the accused u/s 188 IPC separately, for which

accused pleaded guilty and has not  claimed trial.  Accused is warned

about the consequences of pleading guilty.  But accused submits that he

wants to plead guilty.

I am satisfied that he has pleaded guilty voluntarily and without any

force, coercion and undue influence.



In view of the plea of guilt made by the accused, the accused is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/10.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful

of his act and undertake that not to commit the offence in future. Hence,

lenient view is prayed.

Keeping  in  view  the  facts  and  circumstances  of  the  case,  the

convict is admoninshed u/s 188 IPC.

Since the accused was found not wearing the mast and violated

the  guidelines  of  COVID-19,  hence  this  case.  However,  there  is  no

injured/victim  in  the  present  case,  hence  there  is  no  requirement  of

calling the victim impact report in compliance of Judgment “Karan Vs.

State (NCT of Delhi Crl. A.352/20, Delhi High Court). Moreover, since the

case has been disposed off  at the very initial stage  itself before the

commencement of trial, hence, it can be logically deduced that there are

no expenses incurred by the prosecution in this case as accused has

pleaded guilty to the offence charged against him at the very initial stage

of  the  case.  Hence,  this  court  does  not  see  any justified  reason for

calling  any affidavit  from the  prosecution  in  respect  of  the  expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after

due verification. Case property, if any, be released to the rightful owner

after due verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/10.06.2021



FIR No. 349/21
PS Alipur
u/s 188 IPC
State Vs. Sambhu Mandal

10.06.2021

In the scenario of COVID-19 pandemic, matter is taken up through

physical/VC  hearing  in  compliance  of  the  directions  of  Hon'ble  High

Court of Delhi  and directions of Ld. District & Sessions Judge, North

District,  Rohini  Courts,  Delhi  vide  order  no.  18626-

18680/Judl./North/RC/2021 dated 15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Vikas in person through VC.

Heard. File perused.

I  have gone through the charge-sheet, annexed documents and

the  statement  of  witnesses  recorded  u/sec.  161  Cr.P.C.  I  take  the

cognizance of the offence u/s 188 IPC.

Copies of chargesheet and documents supplied to the accused in

compliance of section 207 Cr. PC.

Scrutiny of  documents is  complete.   No deficiency pointed

out by the accused.

Prima-facie case u/s 188 IPC is made out against the accused.

Notice is framed against the accused u/s 188 IPC separately, for which

accused pleaded guilty and has not  claimed trial.  Accused is warned

about the consequences of pleading guilty.  But accused submits that he

wants to plead guilty.

I am satisfied that he has pleaded guilty voluntarily and without any

force, coercion and undue influence.



In view of the plea of guilt made by the accused, the accused is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/10.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful

of his act and undertake that not to commit the offence in future. Hence,

lenient view is prayed.

Keeping  in  view  the  facts  and  circumstances  of  the  case,  the

convict is admoninshed u/s 188 IPC.

Since the accused was found not wearing the mast and violated

the  guidelines  of  COVID-19,  hence  this  case.  However,  there  is  no

injured/victim  in  the  present  case,  hence  there  is  no  requirement  of

calling the victim impact report in compliance of Judgment “Karan Vs.

State (NCT of Delhi Crl. A.352/20, Delhi High Court). Moreover, since the

case has been disposed off  at the very initial stage  itself before the

commencement of trial, hence, it can be logically deduced that there are

no expenses incurred by the prosecution in this case as accused has

pleaded guilty to the offence charged against him at the very initial stage

of  the  case.  Hence,  this  court  does  not  see  any justified  reason for

calling  any affidavit  from the  prosecution  in  respect  of  the  expenses

incurred in terms of the aforesaid judgment.

Bail   bonds,  if  any are  cancelled.  Surety,  if  any is  discharged.

Endorsement, if any be cancelled & documents, if any,  be returned after

due verification. Case property, if any, be released to the rightful owner

after due verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/10.06.2021



FIR No.  166/21
PS Alipur
u/s 188 IPC
State Vs. Govind Singh

10.06.2021

In the scenario of COVID-19 pandemic, matter is taken up through

physical/VC  hearing  in  compliance  of  the  directions  of  Hon'ble  High

Court of Delhi  and directions of Ld. District & Sessions Judge, North

District,  Rohini  Courts,  Delhi  vide  order  no.  18626-

18680/Judl./North/RC/2021 dated 15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Vikas in person through VC.

Heard. File perused.

I  have gone through the charge-sheet, annexed documents and

the  statement  of  witnesses  recorded  u/sec.  161  Cr.P.C.  I  take  the

cognizance of the offence u/s 188 IPC.

Copies of chargesheet and documents supplied to the accused in

compliance of section 207 Cr. PC.

Scrutiny of  documents is  complete.   No deficiency pointed

out by the accused.

Prima-facie case u/s 188 IPC is made out against the accused.

Notice is framed against the accused u/s 188 IPC separately, for which

accused pleaded guilty and has not  claimed trial.  Accused is warned

about the consequences of pleading guilty.  But accused submits that he

wants to plead guilty.

I am satisfied that he has pleaded guilty voluntarily and without any

force, coercion and undue influence.



In view of the plea of guilt made by the accused, the accused is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/10.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a

family to support. He is the sole bread earner in his family. He is also

remorseful of his act and undertake that not to commit the offence in

future. Hence, lenient view is prayed.

Keeping  in  view  the  facts  and  circumstances  of  the  case,  the

convict is admoninshed u/s 188 IPC.

Since the accused was found not wearing the mast and violated

the  guidelines  of  COVID-19,  hence  this  case.  However,  there  is  no

injured/victim  in  the  present  case,  hence  there  is  no  requirement  of

calling the victim impact report in compliance of Judgment “Karan Vs.

State (NCT of Delhi Crl. A.352/20, Delhi High Court). Moreover, since the

case has been disposed off  at the very initial stage  itself before the

commencement of trial, hence, it can be logically deduced that there are

no expenses incurred by the prosecution in this case as accused has

pleaded guilty to the offence charged against him at the very initial stage

of  the  case.  Hence,  this  court  does  not  see  any justified  reason for

calling  any affidavit  from the  prosecution  in  respect  of  the  expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after

due verification. Case property, if any, be released to the rightful owner

after due verification.

File be consigned to record room.

SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/10.06.2021



FIR No.  246/21
PS Alipur
u/s 188 IPC
State Vs. Nilesh Kumar

10.06.2021

In the scenario of COVID-19 pandemic, matter is taken up through

physical/VC  hearing  in  compliance  of  the  directions  of  Hon'ble  High

Court of Delhi  and directions of Ld. District & Sessions Judge, North

District,  Rohini  Courts,  Delhi  vide  order  no.  18626-

18680/Judl./North/RC/2021 dated 15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Vikas in person through VC.

Heard. File perused.

I  have gone through the charge-sheet, annexed documents and

the  statement  of  witnesses  recorded  u/sec.  161  Cr.P.C.  I  take  the

cognizance of the offence u/s 188 IPC.

Copies of chargesheet and documents supplied to the accused in

compliance of section 207 Cr. PC.

Scrutiny of  documents is  complete.   No deficiency pointed

out by the accused.

Prima-facie case u/s 188 IPC is made out against the accused.

Notice is framed against the accused u/s 188 IPC separately, for which

accused pleaded guilty and has not  claimed trial.  Accused is warned

about the consequences of pleading guilty.  But accused submits that he

wants to plead guilty.

I am satisfied that he has pleaded guilty voluntarily and without any

force, coercion and undue influence.



In view of the plea of guilt made by the accused, the accused is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/10.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a

family to support. He is the sole bread earner in his family. He is also

remorseful of his act and undertake that not to commit the offence in

future. Hence, lenient view is prayed.

Keeping  in  view  the  facts  and  circumstances  of  the  case,  the

convict is admoninshed u/s 188 IPC.

Since the accused was found not wearing the mast and violated

the  guidelines  of  COVID-19,  hence  this  case.  However,  there  is  no

injured/victim  in  the  present  case,  hence  there  is  no  requirement  of

calling the victim impact report in compliance of Judgment “Karan Vs.

State (NCT of Delhi Crl. A.352/20, Delhi High Court). Moreover, since the

case has been disposed off  at the very initial stage  itself before the

commencement of trial, hence, it can be logically deduced that there are

no expenses incurred by the prosecution in this case as accused has

pleaded guilty to the offence charged against him at the very initial stage

of  the  case.  Hence,  this  court  does  not  see  any justified  reason for

calling  any affidavit  from the  prosecution  in  respect  of  the  expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after

due verification. Case property, if any, be released to the rightful owner

after due verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/10.06.2021



FIR No.  307/21
PS Alipur
u/s 188 IPC
State Vs. Vicky

10.06.2021

In the scenario of COVID-19 pandemic, matter is taken up through

physical/VC  hearing  in  compliance  of  the  directions  of  Hon'ble  High

Court of Delhi  and directions of Ld. District & Sessions Judge, North

District,  Rohini  Courts,  Delhi  vide  order  no.  18626-

18680/Judl./North/RC/2021 dated 15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Vikas in person through VC.

Heard. File perused.

I  have gone through the charge-sheet, annexed documents and

the  statement  of  witnesses  recorded  u/sec.  161  Cr.P.C.  I  take  the

cognizance of the offence u/s 188 IPC.

Copies of chargesheet and documents supplied to the accused in

compliance of section 207 Cr. PC.

Scrutiny of  documents is  complete.   No deficiency pointed

out by the accused.

Prima-facie case u/s 188 IPC is made out against the accused.

Notice is framed against the accused u/s 188 IPC separately, for which

accused pleaded guilty and has not  claimed trial.  Accused is warned

about the consequences of pleading guilty.  But accused submits that he

wants to plead guilty.

I am satisfied that he has pleaded guilty voluntarily and without any

force, coercion and undue influence.



In view of the plea of guilt made by the accused, the accused is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/10.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a

family to support. He is the sole bread earner in his family. He is also

remorseful of his act and undertake that not to commit the offence in

future. Hence, lenient view is prayed.

Keeping  in  view  the  facts  and  circumstances  of  the  case,  the

convict is admoninshed u/s 188 IPC.

Since the accused was found not wearing the mast and violated

the  guidelines  of  COVID-19,  hence  this  case.  However,  there  is  no

injured/victim  in  the  present  case,  hence  there  is  no  requirement  of

calling the victim impact report in compliance of Judgment “Karan Vs.

State (NCT of Delhi Crl. A.352/20, Delhi High Court). Moreover, since the

case has been disposed off  at the very initial stage  itself before the

commencement of trial, hence, it can be logically deduced that there are

no expenses incurred by the prosecution in this case as accused has

pleaded guilty to the offence charged against him at the very initial stage

of  the  case.  Hence,  this  court  does  not  see  any justified  reason for

calling  any affidavit  from the  prosecution  in  respect  of  the  expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after

due verification. Case property, if any, be released to the rightful owner

after due verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/10.06.2021



FIR No.  190/21
PS Alipur
u/s 188 IPC
State Vs. Imran

10.06.2021

In the scenario of COVID-19 pandemic, matter is taken up through

physical/VC  hearing  in  compliance  of  the  directions  of  Hon'ble  High

Court of Delhi  and directions of Ld. District & Sessions Judge, North

District,  Rohini  Courts,  Delhi  vide  order  no.  18626-

18680/Judl./North/RC/2021 dated 15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Vikas in person through VC.

Heard. File perused.

I  have gone through the charge-sheet, annexed documents and

the  statement  of  witnesses  recorded  u/sec.  161  Cr.P.C.  I  take  the

cognizance of the offence u/s 188 IPC.

Copies of chargesheet and documents supplied to the accused in

compliance of section 207 Cr. PC.

Scrutiny of  documents is  complete.   No deficiency pointed

out by the accused.

Prima-facie case u/s 188 IPC is made out against the accused.

Notice is framed against the accused u/s 188 IPC separately, for which

accused pleaded guilty and has not  claimed trial.  Accused is warned

about the consequences of pleading guilty.  But accused submits that he

wants to plead guilty.

I am satisfied that he has pleaded guilty voluntarily and without any

force, coercion and undue influence.



In view of the plea of guilt made by the accused, the accused is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/10.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a

family to support. He is the sole bread earner in his family. He is also

remorseful of his act and undertake that not to commit the offence in

future. Hence, lenient view is prayed.

Keeping  in  view  the  facts  and  circumstances  of  the  case,  the

convict is admoninshed u/s 188 IPC.

Since the accused was found not wearing the mast and violated

the  guidelines  of  COVID-19,  hence  this  case.  However,  there  is  no

injured/victim  in  the  present  case,  hence  there  is  no  requirement  of

calling the victim impact report in compliance of Judgment “Karan Vs.

State (NCT of Delhi Crl. A.352/20, Delhi High Court). Moreover, since the

case has been disposed off  at the very initial stage  itself before the

commencement of trial, hence, it can be logically deduced that there are

no expenses incurred by the prosecution in this case as accused has

pleaded guilty to the offence charged against him at the very initial stage

of  the  case.  Hence,  this  court  does  not  see  any justified  reason for

calling  any affidavit  from the  prosecution  in  respect  of  the  expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after

due verification. Case property, if any, be released to the rightful owner

after due verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/10.06.2021



FIR No.  233/21
PS Alipur
u/s 188 IPC
State Vs. Pardeep Verma

10.06.2021

In the scenario of COVID-19 pandemic, matter is taken up through

physical/VC  hearing  in  compliance  of  the  directions  of  Hon'ble  High

Court of Delhi  and directions of Ld. District & Sessions Judge, North

District,  Rohini  Courts,  Delhi  vide  order  no.  18626-

18680/Judl./North/RC/2021 dated 15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Vikas in person through VC.

Heard. File perused.

I  have gone through the charge-sheet, annexed documents and

the  statement  of  witnesses  recorded  u/sec.  161  Cr.P.C.  I  take  the

cognizance of the offence u/s 188 IPC.

Copies of chargesheet and documents supplied to the accused in

compliance of section 207 Cr. PC.

Scrutiny of  documents is  complete.   No deficiency pointed

out by the accused.

Prima-facie case u/s 188 IPC is made out against the accused.

Notice is framed against the accused u/s 188 IPC separately, for which

accused pleaded guilty and has not  claimed trial.  Accused is warned

about the consequences of pleading guilty.  But accused submits that he

wants to plead guilty.

I am satisfied that he has pleaded guilty voluntarily and without any

force, coercion and undue influence.



In view of the plea of guilt made by the accused, the accused is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/10.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a

family to support. He is the sole bread earner in his family. He is also

remorseful of his act and undertake that not to commit the offence in

future. Hence, lenient view is prayed.

Keeping  in  view  the  facts  and  circumstances  of  the  case,  the

convict is admoninshed u/s 188 IPC.

Since the accused was found not wearing the mast and violated

the  guidelines  of  COVID-19,  hence  this  case.  However,  there  is  no

injured/victim  in  the  present  case,  hence  there  is  no  requirement  of

calling the victim impact report in compliance of Judgment “Karan Vs.

State (NCT of Delhi Crl. A.352/20, Delhi High Court). Moreover, since the

case has been disposed off  at the very initial stage  itself before the

commencement of trial, hence, it can be logically deduced that there are

no expenses incurred by the prosecution in this case as accused has

pleaded guilty to the offence charged against him at the very initial stage

of  the  case.  Hence,  this  court  does  not  see  any justified  reason for

calling  any affidavit  from the  prosecution  in  respect  of  the  expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after

due verification. Case property, if any, be released to the rightful owner

after due verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/10.06.2021



FIR No. 184/21
PS Alipur
u/s 188 IPC
State Vs. Manish Kumar

10.06.2021

In the scenario of COVID-19 pandemic, matter is taken up through

physical/VC  hearing  in  compliance  of  the  directions  of  Hon'ble  High

Court of Delhi  and directions of Ld. District & Sessions Judge, North

District,  Rohini  Courts,  Delhi  vide  order  no.  18626-

18680/Judl./North/RC/2021 dated 15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Vikas in person through VC.

Heard. File perused.

I  have gone through the charge-sheet, annexed documents and

the  statement  of  witnesses  recorded  u/sec.  161  Cr.P.C.  I  take  the

cognizance of the offence u/s 188 IPC.

Copies of chargesheet and documents supplied to the accused in

compliance of section 207 Cr. PC.

Scrutiny of  documents is  complete.   No deficiency pointed

out by the accused.

Prima-facie case u/s 188 IPC is made out against the accused.

Notice is framed against the accused u/s 188 IPC separately, for which

accused pleaded guilty and has not  claimed trial.  Accused is warned

about the consequences of pleading guilty.  But accused submits that he

wants to plead guilty.

I am satisfied that he has pleaded guilty voluntarily and without any

force, coercion and undue influence.



In view of the plea of guilt made by the accused, the accused is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/10.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a

family to support. He is the sole bread earner in his family. He is also

remorseful of his act and undertake that not to commit the offence in

future. Hence, lenient view is prayed.

Keeping  in  view  the  facts  and  circumstances  of  the  case,  the

convict is admoninshed u/s 188 IPC.

Since the accused was found not wearing the mast and violated

the  guidelines  of  COVID-19,  hence  this  case.  However,  there  is  no

injured/victim  in  the  present  case,  hence  there  is  no  requirement  of

calling the victim impact report in compliance of Judgment “Karan Vs.

State (NCT of Delhi Crl. A.352/20, Delhi High Court). Moreover, since the

case has been disposed off  at the very initial stage  itself before the

commencement of trial, hence, it can be logically deduced that there are

no expenses incurred by the prosecution in this case as accused has

pleaded guilty to the offence charged against him at the very initial stage

of  the  case.  Hence,  this  court  does  not  see  any justified  reason for

calling  any affidavit  from the  prosecution  in  respect  of  the  expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after

due verification. Case property, if any, be released to the rightful owner

after due verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/10.06.2021



FIR No. 211/21
PS Alipur
u/s 188 IPC
State Vs. Shahid

10.06.2021

In the scenario of COVID-19 pandemic, matter is taken up through

physical/VC  hearing  in  compliance  of  the  directions  of  Hon'ble  High

Court of Delhi  and directions of Ld. District & Sessions Judge, North

District,  Rohini  Courts,  Delhi  vide  order  no.  18626-

18680/Judl./North/RC/2021 dated 15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Vikas in person through VC.

Heard. File perused.

I  have gone through the charge-sheet, annexed documents and

the  statement  of  witnesses  recorded  u/sec.  161  Cr.P.C.  I  take  the

cognizance of the offence u/s 188 IPC.

Copies of chargesheet and documents supplied to the accused in

compliance of section 207 Cr. PC.

Scrutiny of  documents is  complete.   No deficiency pointed

out by the accused.

Prima-facie case u/s 188 IPC is made out against the accused.

Notice is framed against the accused u/s 188 IPC separately, for which

accused pleaded guilty and has not  claimed trial.  Accused is warned

about the consequences of pleading guilty.  But accused submits that he

wants to plead guilty.

I am satisfied that he has pleaded guilty voluntarily and without any

force, coercion and undue influence.



In view of the plea of guilt made by the accused, the accused is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/10.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a

family to support. He is the sole bread earner in his family. He is also

remorseful of his act and undertake that not to commit the offence in

future. Hence, lenient view is prayed.

Keeping  in  view  the  facts  and  circumstances  of  the  case,  the

convict is admoninshed u/s 188 IPC.

Since the accused was found not wearing the mast and violated

the  guidelines  of  COVID-19,  hence  this  case.  However,  there  is  no

injured/victim  in  the  present  case,  hence  there  is  no  requirement  of

calling the victim impact report in compliance of Judgment “Karan Vs.

State (NCT of Delhi Crl. A.352/20, Delhi High Court). Moreover, since the

case has been disposed off  at the very initial stage  itself before the

commencement of trial, hence, it can be logically deduced that there are

no expenses incurred by the prosecution in this case as accused has

pleaded guilty to the offence charged against him at the very initial stage

of  the  case.  Hence,  this  court  does  not  see  any justified  reason for

calling  any affidavit  from the  prosecution  in  respect  of  the  expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after

due verification. Case property, if any, be released to the rightful owner

after due verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/10.06.2021



FIR No. 324/21
PS Alipur
u/s 188 IPC
State Vs. Ashutosh

10.06.2021

In the scenario of COVID-19 pandemic, matter is taken up through

physical/VC  hearing  in  compliance  of  the  directions  of  Hon'ble  High

Court of Delhi  and directions of Ld. District & Sessions Judge, North

District,  Rohini  Courts,  Delhi  vide  order  no.  18626-

18680/Judl./North/RC/2021 dated 15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Vikas in person through VC.

Heard. File perused.

I  have gone through the charge-sheet, annexed documents and

the  statement  of  witnesses  recorded  u/sec.  161  Cr.P.C.  I  take  the

cognizance of the offence u/s 188 IPC.

Copies of chargesheet and documents supplied to the accused in

compliance of section 207 Cr. PC.

Scrutiny of  documents is  complete.   No deficiency pointed

out by the accused.

Prima-facie case u/s 188 IPC is made out against the accused.

Notice is framed against the accused u/s 188 IPC separately, for which

accused pleaded guilty and has not  claimed trial.  Accused is warned

about the consequences of pleading guilty.  But accused submits that he

wants to plead guilty.

I am satisfied that he has pleaded guilty voluntarily and without any

force, coercion and undue influence.



In view of the plea of guilt made by the accused, the accused is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/10.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a

family to support. He is the sole bread earner in his family. He is also

remorseful of his act and undertake that not to commit the offence in

future. Hence, lenient view is prayed.

Keeping  in  view  the  facts  and  circumstances  of  the  case,  the

convict is admoninshed u/s 188 IPC.

Since the accused was found not wearing the mast and violated

the  guidelines  of  COVID-19,  hence  this  case.  However,  there  is  no

injured/victim  in  the  present  case,  hence  there  is  no  requirement  of

calling the victim impact report in compliance of Judgment “Karan Vs.

State (NCT of Delhi Crl. A.352/20, Delhi High Court). Moreover, since the

case has been disposed off  at the very initial stage  itself before the

commencement of trial, hence, it can be logically deduced that there are

no expenses incurred by the prosecution in this case as accused has

pleaded guilty to the offence charged against him at the very initial stage

of  the  case.  Hence,  this  court  does  not  see  any justified  reason for

calling  any affidavit  from the  prosecution  in  respect  of  the  expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after

due verification. Case property, if any, be released to the rightful owner

after due verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/10.06.2021



FIR No. 201/21
PS Alipur
u/s 188 IPC
State Vs. Meenu

10.06.2021

In the scenario of COVID-19 pandemic, matter is taken up through

physical/VC  hearing  in  compliance  of  the  directions  of  Hon'ble  High

Court  of  Delhi  and directions of  Ld.  District  & Sessions Judge, North

District,  Rohini  Courts,  Delhi  vide  order  no.  18626-

18680/Judl./North/RC/2021 dated 15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Madanlal in person through VC.

Heard. File perused.

I  have gone through the charge-sheet, annexed documents and

the  statement  of  witnesses  recorded  u/sec.  161  Cr.P.C.  I  take  the

cognizance of the offence u/s 188 IPC.

Copies of chargesheet and documents supplied to the accused in

compliance of section 207 Cr. PC.

Scrutiny of  documents is  complete.   No deficiency pointed

out by the accused.

Prima-facie case u/s 188 IPC is made out against the accused.

Notice is framed against the accused u/s 188 IPC separately, for which

accused pleaded guilty and has not  claimed trial.  Accused is warned

about the consequences of pleading guilty.  But accused submits that he

wants to plead guilty.

I am satisfied that he has pleaded guilty voluntarily and without any

force, coercion and undue influence.



In view of the plea of guilt made by the accused, the accused is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/10.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a

family to support. He is the sole bread earner in his family. He is also

remorseful of his act and undertake that not to commit the offence in

future. Hence, lenient view is prayed.

Keeping  in  view  the  facts  and  circumstances  of  the  case,  the

convict is admoninshed u/s 188 IPC.

Since the accused was found not wearing the mast and violated

the  guidelines  of  COVID-19,  hence  this  case.  However,  there  is  no

injured/victim  in  the  present  case,  hence  there  is  no  requirement  of

calling the victim impact report in compliance of Judgment “Karan Vs.

State (NCT of Delhi Crl. A.352/20, Delhi High Court). Moreover, since the

case has been disposed off  at the very initial stage  itself before the

commencement of trial, hence, it can be logically deduced that there are

no expenses incurred by the prosecution in this case as accused has

pleaded guilty to the offence charged against him at the very initial stage

of  the  case.  Hence,  this  court  does  not  see  any justified  reason for

calling  any affidavit  from the  prosecution  in  respect  of  the  expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after

due verification. Case property, if any, be released to the rightful owner

after due verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/10.06.2021




